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ORDERS OF THE TRIBUNAL 

P 

Heard shri M.K.Khuntia, Avocate f or the 

Applicant and shri R.C.Rath, Addl.Standing Counse~. -r-- 

f -)r ti-le Railways and also perused the pleading.-, 

placed in the 0 *A., CO-UrItE,r ard the rejoirder. 

Applicant has faced a major rF--,naJ'y 	Oc e e d I, 

ngs whereir the inquiry report was drawn and 

served on the Applicant along with the views Of 

the Disr!i-linary AuthnrJfy. Hle was given liberty 

to have his say in the matter; kut which he did 

v-ide Annexure-1 to the O-Ae.After takirg into 

-onsideration all the materials placed on reccrd., I 
I 

the Discipl-1-naxy ALthority passed orders vide 

Arnexures - 2 and 2/1 dated 29.10-2001, in-posing 

the following penalty:— 

",,,,Tithheld increments- for a period Of 24 
months w.e.f. the (9pte ~,Yhen Jt w.1-1-1 be 
otherwi se due."' 
xxiii 

Upon 	 the afo!:,P-~seid punishrnr-2n t-) 

the Applicant was clearly intimated in writing 

that the appeal against the penalty lies with 

Sr.DCZ/KUR within a period of 45 days from the! 

date of receipt of the Order dated 2.9.10.2001. 

Despite that, without preferring any appeal, the 

P.pplicant had rushed to this Tribunal)with the 

present O.A. on 15.1.2002 and, on 17.1.2002, the 

O.A. was taken up and nctices were directed to 

be issued to Respcndents. In this case, an 

elaborate counter has been filed explaining 

that all the procedures were followed in the 

disciplinary proceedings in question. On receipt 

of the said counter)the Applicant had filed a 

reic,inder; which is available on recorcl. 
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Having heard the counsel for both sides, 

I have found no reason to interfere with the 

punishment imposed on the Applicant. At this 

stage, the Advocate for the Applicants rra,,,.,es 

1e awye cf the Tribunal to prefer an appeal;which 

was available to the Applicant. to be filed, 

latest by Decernbier, 2001. 

in the said, premisese this O.A. is, disposed I 
of with direction that Applicant, if so advised, 

may file appeal against the dortsaie 	rf 

punishment qnd in the even~-such an krpeal is 

preferred, the Appellate Authority shall consider 

his case on mer~i- -3, for which no ooinion is~W-dvx 

e >pressed. 

The O-A- is disposed-of as above* NO costs, I 

In View of disposal of the O.A. M.A.565/02 

is disposed of accordinglyo 	~—P 
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